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III'SIMt ~~  : cftw ~  if miT ? 
Does the hon. Member suggest that the 
1Illiversities will keep quiet and not 
ask for money if they are in need? 

Sbri Braj Raj Singh: That is not my 
point. In fact, we have been giving 
grants to the universities for the pur-
pose of starting these courses. But 
the specific purpose here is this .... 

Mr. Speaker: All that I am suggest-
ing to the hon. Member is this. In the 
matter of grants from the Central Gov-
epunent for various purposes, would 
not the universities which want to 
start the courses ask for money, if they 
are in need of it? Unless the han. 
Member knows that any particular 
university has applied for it and is un-
able to introduce the course for want 
of funds, what is the object in putting 
this question? Shall we encourage the 
universities to go on asking for grants, 
even when they are able to provide 
for the courses? 

Shri Braj Raj Singh: May I submit 
that the idea behind my question was 
this? The University Grants Commis-
sion have been setting up various 
groups, this expert group, that advi-
sory group and so on, and they have 
been spending money over them. My 
point is that the University Grants 
Commission should not became a sepa-
rate Government in itself and go on 
spending money in this manner. 

Mr. Speaker: No, no. That is not 
the point. I find that very often ques-
tions are asked here, when there are 
some floods or famine conditions, whe-
ther money has been sanctioned to 
such and such a State. Likewise, I 
find that questions are asked as to 
whether any particular university 
has been given some grants; without 
knowing whether the State Govern-
ment or the university has asked for 
it and whether they are in need of it, 
we go on a.-king questions here. If 
they have asked, and it is an impor-
tant matter, and we must insist upon 
this Government going to their help, 

I shall certainly allow any number of 
questions. But, without any know-
ledge on that, merely having a fishing 
question takes away the time of the 
House. 

Shri Braj Raj Singh: May I just 
refer to the statement which bas been 
laid on the Table of the House? 

Mr. Speaker: Does it say that for 
want of funds, some universities havlt 
not been able to start these courses? 

Shri Braj Raj Singh: The statement 
reads thus: 

''The Commission decided to give 
assistance to Universities for in-
troduction of general education 
courses On the basis of recommen-
dations made by the Expert Com-
mittee.". 

So, the Commission have decided to 
give economic assistance to the uni-
versities for the implementation of this 
scheme. 

Mr. Speaker: Very good. 
question. 

Beggars in Delhi 

+ 

Next 

S Shri D. C. Sharma: • .211 Shri Rameshwar Tantia: 
. I Shrimatl Da ~ 

L Shri Achar: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that there 
has been an enourmous increase in the 
number of beggars in Delhi during 
the last few years; and 

(b) if so, the steps taken or propos.-
ed to be taken to check beggary in 
Delhi? 

The Minister of State in the Minis-
try of Rome Malrs (Shri Datar): (a) 
and (b). No. Persons found begging 
are taken to Seva Kutir (Poor House) 
in Delhi where they are provided 
with food, clothing and shelter and 
vocational training. A home for 
children of beggars has also been 
started. 
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Sui D. C. Sharma: May I know 
the number of beggars, say, at the end 
of February, 1959, and the number to-
wards the end of February this year? 
How does the hon. Minister say that 
there has nct been an increase? 

Shri Datar: In 1959, a survey was 
carried on by the Directorate of Social 
Welfare, and they found it was about 
6700. I am not sure whether the num-
ber has increased . so stupendously as 
the hon. Member thinks. 

Shri D. C. Sharma: May I know 
whether, there is any truth in the 
newspapers reports that beggary 
would be made a kind of panel offence 
from the 1st March, 1961 and no beg-
gar would be allowed to frequent pub-
lic places for begging? 

Shri Datar: Already, there are some 
provisions of -the law applicable to 
Delhi. Government have already in-
troduced in the Delhi area the Bombay 
(Prevention of Beggary) Act. The 
rules are being framed thereunder. 
Under his Act, begging would be pre-
vented, and the persons who carryon 
such things would be detained, train-
ed and employed to the extent possi-
ble. 

Shrimati I1a Palchoudhuri: May I 
know whether there are children being 
employed by the beggars, . which is 
supposed to be a new phase of beg-
gary in Delhi, and if so, what parti-
cular steps are being taken to protect 
the children? . 

Shri Datar: What the hon. lady 
Member has pointed out is quite cor-
rect. Government are trying their 
best to see that these children are 
kept separately and properly trained. 

Sui Achar: It is reported in the 
~  that the Social Welfare Board 

made a survey and found that the 
total number was 6500 last year, 
whereas it was only about 3,000 in 
1956. May I know whether Govern-
ment have made any survey and whe-
ther they have got any information on 
this! 

Shri Datar: So far as the earlier 
figure of 1956 collected by the Delhi 
School of Social Work was concerned, 
it was found that it was rather inaccu-
rate, and, therefore, Government are 
relying upon the survey made by the 
Directorate of Social Welfare, accord-
ing to which, the figure in 1959 was 
6700. 

Shri Barish Chandra Mathur: May 
know whether the intention of the 
programme is to take care of these 
seven thousand odd beggars here or· 
to disperse them all over the country! . 

Sui Datar: The provisions are both 
constructive and penal. 

Shri B. K. Gaikwad: May I know 
whether Government are aware that 
unemployment is the root cause of 
beggary, and if so, what steps Govern-
ment have taken to remove unemploy-
ment? 

Shri Datar: The hon. Member is 
asking a very wide question. Here, 
we are concerned only with the beg-
gars as such. We are trying to pre-
vent beggary by certain penal provi-
sions. On the other hand, we are also 
taking certain constructive steps for 
lodging them either in the poor houses 
or in the houses for leper beggars or 
ony others wherever they are handi-
capped persons. 

Shri Yadav Narayan Jadhav: May 
know whether it has been brought 
to the notice of the hon. Minister that 
in the·Connaught Place and Connaught 
Circus also, there are lepar beggars· 
found everyday in abundanee? 

Shri Datar: Government are taking 
proper steps in this matter, to avoid 
their movement in the promiscuous 
manner in which they are found to be· 
moving now. 
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Shri Datar: What the han. Member 
has stated is true, and Government 
are framing rules under the Bombay 
Act, and a, soon as they are promul-
gated, they will be effective in pre-
venting the mischief that he has 
referred to. 

Shri D. C. Sharma: May I know 
whether Government are making any 
distinction between beggary which is 
~  by some of our religious 
and beggary which is resorted to by 
persons who are out of employment. 
as has been pointed by Shri B. K . 
. Gaikwad, and whether Government 
are toking that distinction into 
account? 

Shri Datar: The Bombay Act is 
fairly comprehensive to include such 
persons also. 

Shri Dasaratha Deb: In the light· of 
the statement made by the han. 
Minister, may I know how many 
persons have been given training, 
what the type of training is and what 
the types of employment are? 

Shri Datar: I ·have not got the 
figures of actual conviction just now. 
We are awaiting the promulgation of 
the rules, and then the position would 
be regularised and made very effec-
tive. 
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[(a) and (b). Yes, Sir. 

(C) The plane belonged to the 
Indian Air Force. The accident 
occurred while the plane was on a 
training flight on 4-10-1960. FIt. Lt. 
K. P. Singh, the sale occupant, was 
killed and the aircraft was destroyed. 
A Court of Inquiry had been appoint-
ed to investigate the accident but its 
proceedings have not been completed 
so far.] 

Shri Bhakt Darshan: May I know as 
to when this information about this 
wreckage was received by the Gov-
ernment and when the investigations 
were actually held? 

The Minister of' Detence (8hri 
Krishna Menon): After a considera-
ble amount of infructuous searching, 
both by the Air Force and civil autho-
rities, this was reported to us on the 
26th November, 1960. 

Mr. Speaker: How many days later? 

Shrl Krishna Menon: 1 month and 22 
days. This was not found by the Air 
Force. They could not flnd the 
wreckage anywhere after all the sur-
veys had been made by both the civil 
authorities and ourselves. Then some 
priest in a temple on his way found 
'lome wreckage. It was reported to us 




